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(b) whether any such equipment has,
in fact, been purchased for any of
the intelligence agencies including
Research and Analysis Wing;
and

stimates Committee

(c) it so, tne nature of the equip-
ment and the total outlay there-
on?”

W AFE F 9T@ § qgA FAY A
AR/ Uy TR wAT:
*(a), (b) and (c). It is not in the

public interest to give the infor-
mation.”

IqeA  WPRT, FAEM F AR H
A% Q€ 1, AR gedAdTE A #,
I ofsd wEETH FAA FT, AHEA
R g9 ) fadaw gAr arfeg 1w
3 didew g fag AW, drgw w1 F
qar ¥y fF os fafire @ ow fafose
w17 ¥ foqg geamm & o€ ar @ &,
s 38 ¥ wmadt 71 geedw,  foa-
ofmdma aTw [ER AT IAT T A
g9 Ad W I T AMIFAR F
F1E g & 7 §9 e Fe iR
qfeds TFTIIH FAE F TGTEA F1H
qa fad & 193 qgr Fafasrisr amdr
21§ A7 gediE T PRT AR 9%
@ #% e afmr fearsa s
T g arad, #wgama 2 afw
gt #11 #7 FA9 g8 ImA T Hfaw
# f5 737 15 A @O @Y ar U
2l wT M qar FAAEFT A F
qram, Tffaede qET T

MR. DEPUTY-SPEAKER : All [ can
say is that your submissions are record-
ed and they will be s'udied.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : My information is
that they have spent Rs. 13 crores in
importation of electronic gadgets for
bugging and photography from Japan,
Germany, America and Bri:ain.
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1337 mis.
COMMITTEE ON PUBLIC UNDER-
TAKINGS

FORTY-THIRD, FORTY-FIFTH AND FORTY-
SIXTH REPORTsS

DR. MAHIPATRAY MEHTA
(Kutch) : T beg to present the follow
ing Reports of the Committee on Pub-
lic Undertakirigs: —

(1) Forty-third Report regarding ac-
tion taken by Government on
the recommendations contained
in their Twenty-first Report on
Bléarat Heavy Electricals Limi-
ted.

(2) Forty-fifth report regarding ac-
tion taken by Government on the
recommendations contained in
their Twenty-seventh Report on
National Newsprint and Paper
Mills Limited.

Forty-sixth Report regarding ac-
tion taken by Government on
Paragraph 3.58 of their Fortieth
Report on Role and Achieve-
ments of Public Undertakings—
Form and Contents of the An-
nual Reports of the Bureau ot
Public Enterprises, on the work-
ing of Industrial and Commer-
cial Undertakings of the Central
Government.

—~
W
-~

12.38 hirs.

COMMITTEE ON PETITIONS
FIFTEENTH REPORT

SHRI NATHU RAM AHIRWAR
(Tikamgarh): I beg to present the Fif-
teenth Repoft of the Committee on
Petitions.

12.38% hrs.
RE. IMPENDING STRIKE IN A.G.’s
OFFICE, TRIVANDRUM

MR.  DEPUTY-SPEAKER :
Nitiraj Singh Choudhary.

Shri

SHRI VAYALAR RAVI (Chirayin-
kil) : Sir, this is practically the last day
of the session. I have also written to
the Speaker. It is a very important
thing.
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MR. DEPUTY-SPEAKER: On
‘what?

SHRI VAYALAR RAVI: It is about
the salaries to be disbursed to the
Kerala Government servants; because
of the agitation, they are not getting
anything. The office of the AG there
is controlled by the Comptroller and
Auditor-General in Delhi. It is creat-
ing a lot of problems there. There was
already a strike in the AG’s office in
Trivandrum. Again they are going on
a strike. Not a single employee
of the Kerala Government will
-get salary. The strike in the AG’s
office should not take place. The Fi-
nace Minister should take the initiative.
Even though there is a constitutional
protection to the Comptroller and
Auditor-General, whatever it may be,
1 am sorry he is a most inefficient man
sitting on the top and creating a lot of
problems for the AG’s department. I
appeal to the Finance Minister to take
note of this and make endeavours to
‘stop the strike in Trivandrum.

12.39 hrs.

RE. WITHDRAWAL OF PROCLA-
MATION OF EMERGENCY

SHRI SOMNATH CHATTERJEE
{Burdwanj : Sir, the Supreme Couri
has delivered a judgment yesterday, in
which the majority of the judges have
‘held that Parliament is - under no
obligation to prescribe the maximum
period for which a person could be de-
tained under the preventive detention
law. Accordingly, it has been held by
a majority of judges that the preveative
detention, till the expiry of the Defence
of India Act, 1971, will be valid de-
tention under the existing law. Jutice
P. N. Bhagwati, in his minority judg-
ment said. . .

MR. DEPUTY-SPEAKER : Every-
body kmews it; it has appeared in the
newspapers.

SHRI SOMNATH CHATTERJEE :
. . . that a man can be detained t1ill the
end of his life so long as the Defence
of India Act and the Proclamation of
Emergency temaf in this cTountry.
Therefore, in view of the very serious
€ncroachment on the personal liberty
which the fundamental rights give to the
Yeople in this country, T call upon the
‘Government and I also request the
House that this matter should be dis-
-cussed imrediately, and that the Pro-
clamation of Emergency should be
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of Emergency
withdrawn and the fundamental rights
restored. Otherwise, any man can be
detained without trial. (Interrupfions).

SHRI G. VISWANATHAN (Wandi-
wash) : Sir, what is the need for the
emergency now? What is the justifica-
tion? The Government should revoke
the emergency.

SHRI DINEN BHATTACHARYYA
(Serampore) : Sir, the elections are go-
ing to be held both in Uitar Pradesh

and Orissa. What is the need for this
emergency? They must scrap it.
MR. DEPUTY-SPEAKER : Order

please. It is all under the same issue.
Now, although there is nothing in the
Order Paper about this, as Mr. Chatter-
jee has raised it. . .

SHRI MADHU LIMAYE (Banka):
He has given notice.

MR. DEPUTY-SPEAKER : He has
raised the point. That is all. There is
no question of notice. I do not know.
There is no such notice. (Interruptions).
If it has been given, it has not been
admitted, and therefore, there is nothing.
But I have allowed him and Members
are very ecxercised about it, (Interrap-
tions) Order, please, All I can say 1is,
Government may take note of the feel-
ings of all the Members.

SHRI DINEN BHATTACHARYYA:

Let them make a statement tomorrow.
ot wg famd : SaTeTe AT, A

WA |zt 3 97 737 ITTAT . 78 AFT
ng@qu 2| "xesrena ferfa w5 avew
frar ard - 3% F1 Zo Ao Fara A T3F
g o )

st gy fapd awady (P ¢
Jqreqed MFIRY,  FI AGEAT ARAT
& i gosi= &1 351 faar 919 1 59 T
aw ¥ frm F1E Tad= ad E, aaree
za Ffaq wa & )

SHRI SHYAMNANDAN MISHRA
(Begusarai) : Only one second. Even
on the expiry of two years after the Pro-
clamation of Emergency, why should
not the Government think # necessary
to give reasons for its continuance?
On what justification do they continue
this emergency?



